
CENTRAL AD1INI5TRATIVE 1RI8UNI4L 
CALCUTTA 'BENCH 

NO. CPC 6 . f 1999 
(U.A. 235 Pt' 1997) 

Da to of Urd or 	2.9 • 1999 

Present : Hon'ble ilr.O.Purkayastha, Judicial Merrber. 

Hon-ble I.G."S. 1'Miqi, Ad min is tra tiv e 	rrbér. 

B INAL CHANDRA CHOSH 

Is. 
'I 	
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C.SATHU, RCIAL DIRECTUR, 
E.S.. & DRS. 

For the applicant 	None 

t 	. 
For the rsspcndents/; Mr.S.Banerjee, coun5el, 
alleged ccnte,nners. Pt*BD,Sent coiiinsel. 

- 

U R D c 

O.urkayas the, J. M •  

Nie appears for the applicant. The respidents have riled 

reply to the cmterrpt petitions uhere.t 'has been stated that 

the order passed in the Q.A. has been 'complied withand the 

applicant has also received the order. 

2. 	In view of the above submission, the contript petition 

stands disposed of. 

3. 	No order is passed as,  to costs. 	0 	 ,, 

Ii- 
0 

, (G.S. Fingi) • 	 (O.Purkayastha) 
Administrative 1nbsr 	, 0 	 Judicial Menber 


